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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

" Ne,M,A,380 of 2001
0.A,665 of 1997

Date Qf_ @rder : 14060 2001 . -
fresent H H;n‘blbe Mr, D, Purkayastha, Julicial Member ,

Hon'ble Mr, M,P, Singh, Administrative Member

NEMAL CH, RaANA

Vs,

BNION OF INDIA & ORS.

Fer the applicant ¢ Mr, R,N, Gherai, counsel

For the respendents : Mr. M,S. Banerjee, counsel

ORDER
L3 V.;./@l:%vu‘\ 4
“’El &‘i“’hﬂeard ]:é.. ceunsel fer beth Side Se
gl e - 2
2.  In this M,A,, the(@pplicant has prayed fer certain

amendments in the O.A, 4 ! o B -
3. After hearing the 1d, counsel for both sides, the
M.,A, is allewed, The applicant is directed te file a

cemposit applicatien incefperating the amendments as seught
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fer in the M,A, with a copy te the ether side. The respondents<
are directed to file reply to  the amended applicatisn
within 4 weeks frem the -date of receipt ef the aepy of the

application frem the applicant. Ne order as to cests.
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